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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

CENTRAL ZONE, BHOPAL 

Original Application No. 36/2026 

 

IN THE MATTER OF: 

Chandrashekhar  Gour …..     Applicant  

Versus 

State of Madhya Pradesh & Ors.     Respondents 

 

SUBMISSION OF ADDITIONAL REPORT  

 

The MP PCB most humbly submits that:-  

1. That the present application has been filed by the applicant under 

Section 14 and 15 of the National Green Tribunal Act, 2010 seeking 

intervention in respect of continuing large scale excavation, 

transportation and commercial exploitation of minerals resource, carried 

out in violation of Mines and Minerals (Development and Regulation) 

Act, 1957 and Environment (Protection) Act, 1986.  

 

2. That in the present case the Hon’ble tribunal in its order dated 

09.02.2026 constituted a joint committee consisting of One 

representative from the District Collector, Sheopur (M.P.) and One 

representative from the Member Secretary, State Pollution Control 

Board, (M.P.). The Hon'ble Tribunal had directed the Joint committee to 

submit the factual and action taken report in the matter. 

Further, in compliance of the order dated 09.02.2026, joint committee 

submit its report on 12.04.2026, the same is on record. 
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3. That, the MPPCB issued the letter no. 670 dated 09.03.2026 and letter 

no. 887 dated 25.03.2026 (Annexure 9 and 10 of JCR ) to Chief 

Executive Officer, Janpad Panchayat, Vijaypur regarding detailed 

account regarding the quantum of illegally utilized minerals in 

construction works executed within the Panchayat’s jurisdiction for the 

period from 2017-2018 to 2021-2022 by M/s kailadevi Traders, M/s 

Mittal Traders and M/s .L Traders. 

 

4. That, the joint committee in its report dated 12.04.2026 stated that details 

will be provide later so details is being filed through this additional 

report. The Chief Executive Officer, Janpad Panchayat, Vijaypur has 

sent the detail information vide letter no 1423 dated 10.04.2026.          

The copy of information Annexed herewith as Annexure R- 1. 

 

5. That, it is most humbly submitted that the Hon'ble NGT may kindly take 

this additional information on record.  

 

 

 Date: 29.06.2025                                                 Submitted by MPPCB:- 

 Place: Bhopal                                                       through Counsel  

                             

                                                                                                        
Adv. Parul Bhadoria 

Ph. No.: (+91)-8085977111; 

Email: parul.bhadoria04@gmail.com 
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